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BEFORE THE NATIONAL GREEN BENCH TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application no. 15/2020/EZ
Jaba Mukherjee
....Applicant
-Versus-
g “ The state of West Bengal & Ors

....Respondents

~

ACTION TAKEN REPORT IN THE FORM ON AN AFFIDAVIT ON

BEHALF OF THE KHARAGPUR MUNICIPALITY,

RESPONDENT NO. 4

I, ARUN KUMAR SAMANTA, son of Sri Subrata Samanta, aged
about 48 years, by faith Hindu, by Occupation Service, residing at
Village, P.O. & P.S. Shyampur, District Howrah, PIN 711314, do

hereby solemnly affirm and say as follows :-

Ik That I am the Executive Officer, Kharagpur Municipality,
respondent No. 4 and I have been duly authorized and I am

competent to file this affidavit on behalf of Kharagpur Municipality.

2 That first of all I beg to pray for an unconditional apology for

not filling report on the last day of hearing.

18am



3.

That Hon’ble National Green Tribunal has pleased to direct to

file an action taken report as to what steps have been taken in

terms of the provision of SWM Rules, 2016.

4,

That incompliance with the order of Hon'ble National Green

Tribunal dated 04.01.2021 , I beg to state that-

@

In compliance of Hon'ble National Green Tribunal order dated
31.07.2020, 15.12.20 and 04.01.21 the legacy waste
management has been started. In this connection Bio-mining
of legacy waste and land reclamation of dumpsites utilizing
scientific method has been started by M/s. Aakanksha
Enterprise of C-108, Mahabir Vihar, Sector-1, Dwarka, New
Delhi — 110 045. The work order has been issued in favor of
to M/s. Aakanksha Enterprise by Kolkta Metropolitan
Development Authority of Urban Department and Municipal
Affairs Department, Govt. of West Bengal vide Memo
no0.95/SE(NC)/S&SWM/W&S/KMDA/W-103 dated 01.10.2020.
The waste has been processed through window process. The
agency has started the work of legacy waste management at
the dumpsite by utilizing scientific methods and setting up

modern machinery equipments from December 2021.
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A photocopy of the said memo. 95/SE(NC)/S&SWM
/W&S/KMDA/W-103 dated 01.10.2020 and the photographic
work of Legacy Waste management are enclosed herewith and

marked as Annexure - R/1 and R/2 respectively.

That separate arrangement has been made for management of
fresh waste and legacy waste. For management of fresh solid
waste such as collection, segregation, transportation,

processing the following steps have been taken :

90MT per day segregated total waste have been segregated

into two parts as bio-digradable and non bio- degradable.

45000 bins have been distributed to household for
segregating the waste at door steps and from that collection

are being made in segregated ways.

Transportation of segregated waste has been done primarily
thorough Tricycle Rickshaw Van / Battery operated Tricycle

Van.

34 Nos. Local rag pickers have also been organized to pick up
in non-biodigredable waste from dump site. All waste has
been separated in two parts, one is Bio degradable and

another is non bio degradable.

For installation/Set up SWM plant for
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(i)

state nodal agency State Urban Development Agency has
already been floated tender and last date of submission of
tender was 05.01.2021 and that opened on 07.01.2021. The
Work Order for implementation of project would be issued

within one month.

In compliance to solemn order dated 23.12.2020 passed in
above stated case, I being Executive Officer, Kharagpur
Municipality, respondent No. 4 pray an unconditional apology
for dumping garbage in low lying area at the outskirts of this
municipality for last few months and assure you that such
action on part of municipality would not recur in future.
Municipality is now dumping solid wastes at its scheduled
dumping ground making an accommodation therein for the
said purpose observing all environmental norms in terms of

Solid Waste Management Rule 2016.

The photocopies of the work of Fresh Waste Collection are

enclosed herewith and marked as Annexure — R/3.

For management of legacy solid waste the following steps

have been taken :

The execution of work for bio-mining of lega
awarded to an external agency name anksha

Enterprise by Kolkta Metropolitan Devel
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Urban Department and Municipal Affairs Department, Gowt.
of West Bengal wvide Memo no.95/SE(NC)/S&SWM/

W&S/KMDA/W-103 dated 01.10.2020
Window processing of legacy waste has been done.

Local rag picker has been engaged and they have started the

work of material recovery from the legacy waste.

A Trommel Machine has been installed for bio-mining of
legacy waste at the existing dumpsite.

A weighbridge has already been installed for measure the bio-
A semi-pucca road constructed inside the dumping ground
for smooth transportation.
Waxersupplyfacilityandebcu'idtyaxealsoadeqtmmthe
dumpsite.

The Photocopy of machinery install and
herewith and marked as Annexure R/4".

oL
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Tribtmalinnspectofsiﬁngaitcria.wcaretryingtoﬁﬂov
strictlytheSWMrulc2016,lnrespectofaspu'ScbedulelA
(vii)oftheSWMRnles,2016alandﬁllsitcoughttobe100
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meter away from river, 200 meter from a pond, 200 meter
from Highways, habitations, public parks and water supply
wells and, 20 km away from airports or airbase with certain

exceptions.

It has been decided to shift the SLF Plant site in another
place. A Land Searching committee has been formed headed
by Additional District Magistrate (LR), Paschim Medinipur and
committee comprised of the Head of the Dept. of Solid Waste
Management, IIT Khargpur Prof. Dr. Makarand M Ghangrekar
and also engineer from regional office of WBPCB and engineer
also from State Urban Development Agency of State Govt.
dealing with Solid Waste Management of all urban local

bodies. The first meeting of land searching commit

been done on 13.01.2021

Annexure — R/5. SN ‘j';-‘ \ ‘.

The present site is being used for only processing unit form
legacy waste regarding Biomining and composting by

maintaining SWM Rule 2016 and amendment of rule in 2019.

West Bengal Pollution Control Board has imposed



Environmental Compensation upon this Municipality of Rs,
2,00,000/- per month (Rs. 1,00,000/- for non compliance of SWM
Rule 22 SI 1 to Sl 10 and Rs. 1,00,000/- for failure to commence
remedial action for legacy waster) the liability of payment of
Environmental Compensation starts from 01.07.2020. The liability
has been paid up to 30.10.2020 remaining amount of the penalty
will be paid within 15 days by Municipality. In this connection, we
prayed before the W.B.P.C.B for exemption of Rs. 1,00,000/-, since

we have already started the work regarding legacy waste.

6. That the time line for the following work is given below:

Nature of
Work:

Bio Mining of]
legacy waste
and land
reclamation
of the
dumpsite

Searching of
Separate
land for

setting up
SLF

Set up of
Material

Recovery
Facility

Installation
of SWM Plan
for fresh
waste

Probable
date of
completion

24.09.2021
As per work
order issued

by
implementing
agency i.e.
Kolkata

Metropolitan

Development

15.07.2021

15.08.2021

15.08.2021

Authority

“O\ = oy
7 In this connection, it is humbly submitted be{{a e\the Hon’bie

National Green Tribunal to allow at least six month t1me penod for
land setup for SLF. The authority of WBPCB advice to search out

the site of land area 2 acre for SLF maintaining sitting criteria as

per SWM Rule. 2016.




8. That the Kharagpur Municipality, respondent\no‘ _4 is duty 1

bound to carry out any order, which will be assed by this Hon’ble

Tribunal. AL
-~ \‘
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That one statements made in paragrapl&s/i s 34‘@}03.1(6) true

[

to my knowledge and belief , the staternents made in paragraphs
57,.6...are information derived from records, whic‘b\l,vengy«‘beheve
to be true ancl correct and rests are my respectful submission

\ /
before this Hor{'ble Tribunal.

Prepared in my office ‘k’TLUV\ WK Uy S omonls
M%WJ VM O/(AMC, DEPONENT
Advocate

Identified by me
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10.Project ; 602011001 150UM dated 1408 1010
- TR IPAMA Ly e S
AT penimen, Gever

Government of Wast Bungs!|
n o © Um0 YIRASN SO0
12 Yender No, w'l' 09/Water & Sanitation/KMA/99
- OR/SLINC)/SASWM/WRS/KMOA of 201021

In Inviting re
ment) A \ponie
slong with sl m:um Vender (Part: 1) opened on 090
51100 (Rupees Five Hundred erences o above, thiy 4 (0 Infarm you that you! offered rate @
through bio-mining o Ulaven) per Matric Ton (MT) of lnput legacy waste procened

undernigned 1 the
sher l"\\"\hm'm.' :‘.""‘:“":‘. Wope of wotk, hay been sevepted by the

0!

s U.0. no. AA2021006 pariment, Gavernment of West pangsl, vide
Urban Development J\‘m:“ doted 18.09.2020 and subrenvent Adminiiiatve Approval of \he
GO021001350UM dated “\'\kl;u Alfairy Depariment, Government of west Bengsl e
Works and Tender Commin 092020 with fecommendation of the 17 mesting of 0

Development Authority 1.?,.“‘“ held on 15,08 2020, for and on benalf of Ketkats Me! polltan
10 be bio-mined utiliaing m.:"“' of his work agawnst (he approdimale auantum of legacy waste
Midnapore & Kharagpor M N aihed ind W tomeved te etan the land of dumpsite ot
Ton (Two Lakh Seven M i Ipality In West Medinpur Dtrict, Weit enga!, of 200,111 Metrie
{Rupees Ten Crore Twi undred Thirty-One Metric Ton) put to tender. stands ot € 10,19,71,541 00

@nty-Five Lakh Seventy Thies Thousand Fiye Hundred forty One only)

72010 lor \he work

¥
out offered rate has Leen actepled srictly sy per Lerm

tende 4 and Londitions sipulated In the
electronic r docurnent and KMDA Form Na - |, subject 10 the

following terms & condiuony
1. That you are 10 execute the Tender Agresment wih Koluata Matropolitan Duvelopment a8
Authority (KMDA) 1n § (Five) sats of Tender Documents including KMOA Form N« |, as will
be avallable from Office of the Executive (ngwer. Lant Bank Oivition, Sanitation & Solk
Waste Management Wing, Water and Santavion Sector, KMOA, on hof (efundable cash
paymant of € 600.00 (Rupees Six Hundred only) pef iet All the formalities are 1equired 10 be
completed within 10 (ten) warking days from (he date of isswe of (his letter, faling whieh
your tendar will be liable (o be vested as CANCLLLLD Including forfanure of the Lainest
Money deposited with the tender without giving any further intimation (o you

2. That your offered rate, | e €311.00 (Rupees Flve Hundred tlaven) per Mewrie Ton (MT) of
Input legacy wasle processed through blo/mining at the dumpsite, a3 pet the scope of
work, a3 accepted by the undersigned for and on behall of Kolkats Metropoltan
Oevelopment Authority, shall remaln frm throughout the period of execution of the contract

Wil completion of the work. Nothing extra as price escalaion shall be paid 1o you

3. That the amount already deposited #3 Initial Earnest Money Depos, 1e. ¢ 10,00,000 00
(Rupees Six Lakh only), will be convarted a1 3 partof Initial security daposit

4. That you are to tubmit the balance amount of 2% of the tendered amount, that I the
additional Earnest Money Deposit (EMO), Le. a0 amount of €10,51,471.00 (Rupeas Ten Lakh
Fifty-One Thousand Four Hundred Saventy-One only), In the form of Demond Oralt drawn in

Letter of Intent: 2020_KMDA _280108_2) (2)
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nnexure ~ W2 (Photographic work of Legacy Waste management)
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Annexure — R/3. The photocopies of the work of Fresh Waste Collection.
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Annexure R/4
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photocopy of machinery install at dumpsite
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.\nnexurer- R/5 (The photocopy of the resolution of first ing of land searching committee)

»

F THE {EETING OF THE MEMBERS OF N

SEAR

CEARCHING COMMITTEE CREATED BY ADDL SECRETARY TO THE

DIRECTOR™SUbx RFLD 0% Doty AT 160 o0 ©
A_HELD 13.0.2021 AT 200 PM. IN THE

Co N LL OF MUNICIPALITY.

Members Present.
- Sri Tushar Singla, LA S, ADM(LR :
: 2 ), Paschim Medinipur
2 :'"MW.MwmwofAm“,w
unicipality
Prof. Dr. Makarantd M Ghengrekar, Head of Department of Sobd - Member
Waste Management, [IT-Khargpur
Khargpur Municipality
WBPCB - Member

Sri Arun Kumar Samanta, Executive Officer,
Dr. Prasun Kumar Mondal Asst. Engincer, Regional Office,

Sr!' S.uyl‘ Mishra, Asst. Engineer, SUDA

Sri Pijush Kanti Jana, B.L. &L R O, Khargpur - 1

Sri Tusher Singla, IAS, ADM(LR) and Chairman of this committee presided over e
brief this matter in the

meeting and request the representative of Pollution Cootrol Board to
laid down in Schedule

light of SWM rule 2016
'veof\\’BPCBchborudydiswsabulﬂ:esiu‘ngamhn b
Rulcs,ZOlG.Healsoemphlsisonthewgmlna:doflmd for seling vp

forKhn:gprtmicipaﬁty.

us National Green Tribunal Order in
Vs State of West Bengal & Ors)
SWM Rule 2016. He also
per SWM

w

Nowa

The
IA (vii) of the SWM
a Sanitary Land Filling (SLF) site
The Chairperson, Kharagpur Municipality presents vario
connection with O.A No. 152020/EZ (Jaba Mukherjee
before the committee and explain that he is bound to follow the
pray before the committee to arrange 2 suitable land maintzining siting criteria as
rule, so that we may comply the order of Hon'ble National Green Tribunal.
B.L.&LR.O, Kharagpur — | isrequestedloﬁndomsuimblchndnnstn'ingZAcreormore
asadviscdbylchBPCBforsﬂﬁngupS[fmdphecdmcinfomadonmgz:dmshnd
details before the next meeting.
thanks from Chairman of the committee. v

i@ |2 N

(LR)

AddL District Magistrate
.

The meeting is ended with

Chairman of the Committee

Dated: /3 /é1/2¢%

Memo No. 8][‘ ) /KM
Copy forwarded for information and taking necessary action to:
1. The ADM (LR), Paschim Medinipur - Chairman.
2. The Chairperson, Board of Administrator - Vice Chai
3. Prof. Dr. Makarantd M Ghengrekar, Head of Department of Solid Waste
Management, [IT-Khargpur - Member
4. The Asst. Engineer, Regional Office, WBPCB - Member
5. The Asst. Engineer, State Urban Development Agency - Member
The B.L.&L.R.O, Khargpur—1 - Member
i

6.
Addl Disfri

Chairman of the’Committee




N

)/
\“
W
\\\\\\\\\
wb

AU
"

\
W
£ \ \
CR

5
¥
\\

| \.
\}
[\
W
(.) \,/ T

BEFORE THE NATIONAL GREEN
BENCH TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 15/2020/EZ
Jaba Mukherjee
l‘ 3 ..?:\pplicant
-Versus-
The state of West Bengal & Ors

....Respondents

ACTION TAKEN REPORT IN THE
FORM ON AN AFFIDAVIT ON BEHALF
OF THE KHARAGPUR MUNICIPALITY.

RESPONDENT NO. 4

MR. MRINAL KANTI GHOSH
Advocate
High Court, Calcutta
Bar Association, Room No. 11

CM) 92308 F4096 [A8363F5095



